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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE TWENTY THIRD DAY OF APRIL
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE ACTING CHIEF JUSTICE SUJOY PAUL
AND

THE HON'BLE SMT JUSTICE RENUKA YARA

WRIT PETITI ON Nos.29009 of 2O24
11149,11185,11 194,1 1212,11280,11 314. 11315. 11333. 11338 and

11352 of 2025

M/s.Shah Enterprises, 1-4-PS4fi, Bholakpur, Hyderabad, Telangana, rep. by itsProprietor Sri Mohammed Abrar pbsha.

WRIT PETITION NO: 29009 0F 2024

Between:

AND

6. The Joint Commissioner
Complex, beside Chermas,

,..PETITIONER

1. The Union .of .lndia, Through Secretary, Ministry of Finance, Department ofRevenue, North Block, New-Delhi-1 100bi -'' -

2 The State of rerangana, Re-p. by the principar secretary to the Government.Revenue (cT) Dep;rtment, ieri6s;na d;;d6ili"Hr;;;r;d;i"l;;;:#:""
3. The Assistant commissiorrer (sr), Gandhinagar circre, SecunderabadDivision. Mavur Kushat Complbx,' OesiOJ CfrJrmas, Abids;-iit;;;;;;d,

Telangana.

4. The Goods and Service Tax Council, Rep.by its Secretary, GST Council.Secretariat,_Sth Floor, _Tower-ll, .leevan'atiarti- A;ldh;'ia-niit-"f{i""i,
Connaught Place, New Delhi-1 10 001 .

5' rle central Board of rndirect raxes and customs, Rep. by its chairman.Ministry.of Finance, Department of Revenue, N",th Bio"i ,t;ritrr'isEtltiliiJi]New Delhi-1 10 001 .

.(Qf), . Secunterabad Division, Mayur Kushal
Abids, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be



Z

pleased to issue an appropriate Writ, Order or Direction' more pariicularly in the

nature of MANDI,MUS -

Declarir.rg tlr;rt the impugned Notification Nos (19/20:23- Central Tax'

dated3l-0:-2O23and5612023,CentralTax,dated28-1i'i-2]23'issued

by the 1st ard Sth Respondents, and the impugned G O [vls Nos llS'

Revenrte ({)T-ll) Department, dated 25-08-20'13 anC 'l 70' Revenue

(CT-ll) Department, dated 30-12-2023' issued by the 2nl Respondent'

under S. 168-4 of the CGST Act,2017, extending the Period of

Limitation prescribed u/S. 73(10) of the CGST Acl' 2017' for the

Financial Y=ar 2019- 20 are ultravires Section'168-4 of the CGST Act'

201 7, rnanifestly arbitrary, violative of Article 14 of the rlonstitution of

lndia, i legal and consequently quash the same;

DeclaringtlattheimpugnedAssessmentOrderinForn-IDRC-07vide

GST t,lo.3rlBXSPP3000MlZ4/2019-20/GST dated 31'C82024' along

with its. surl'nary proceedings passed by the 3rd Res;pondent' u/S 73

oftheCGSi-tandTSGSTActs,20lT,fortheTaxPeriod2019-20as
withou': juri:;diction, violative of the principles of natural jtlstice' contrary

to law, barred by limitation, and even on merits arbitrary' capricious'

unjustified,unsustainableandillegalandconsequentl)'setasidethe

II

same

IA NO: 1 OF 2024

Petition under lsection 151 CPC praying that in the circunrstances stated

intheaffidavitfiledinsupportofthepetition,theHighCourtnraybepleasedto
grantstayofallfurtherproceedingspursuanttotheimpugnedAssessmentorder

inFormDRc.07videGSTNo.36BXSPP30}0MIZ4|2019-120/GST
31 .08.2024, along with its summary passed by the Third Respondent' u/S

the CGST and TSGSiT Acts, 201 7, for the Tax Period 2019'20

Counsel for the Petitioner: SRI B. KRISHNA REDDY

Counsel for the Respondent No.1: SRI GADI PRAVEEN KUMAR,
DEPUW SOLICITOR GENERAL OF INDIA

dated

73 of



J

Counsel for the Respondents No.2, 3 & 6: SRI SWAROOP OOR|LLA,
SPECIAL GOVERNMENT PLEADER FOR S'TATE TAX

Counsel for_the Respondent No.4 & S: SRI DOMINIC FERNANDES,
ST. S.C. FOR CENTRAL BOARD OF INDIRECT TAXES AND EUSTOMS

Between:

M/s Padam .E-nterprises, rep.. by its p-rop^rie1or,. tVrr.shantirar Katariashnghvi, # B-11-64, Pinnavari Street, Hanumakohda-506'002, Warangat District.

...PETITIONER
AND

1. State Tax Officer, Warangal Urban-|, Warangal, Telangana

2. state of rerangana, 1ep byitschief secretary, and speciar chief secretary toGovernment (FAC), State iax Department, Selretiriai,-iyO*r'Ora. ""' -*'
3 ynjojl of lndia, rep by its_ Secretary, Ministry of Finance, Government of lndia,3rd Floor, Jeevan Deep Building, Sansad M'arg, New nijlf,i tiO OOi 

'"' "'

4- lndu.sland Bank, 1ep.by its manager, upper Ground Froor, rnani comprex,
Masjid Opposite, Siddiambar bazar; Hyde;abad

5. Andhra Pradesh Mahesh co-operative urban Bank Ltd, rep by its manager g-
3-121, 1st Floor, Station Road, Warangal

..,RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ of Mandamus or any other appropriate writ or order or
direction declaring the show cause notice dated 14.11.2021, adjudication order
dateil 26.12.2023 atong with Form csr DRC-07 vide Ref.No. 2o36122304g444t
dated 26.12.2023 passed by the 1"t Respondent for the tax period 2017-1g under
section 73 of the CGST and sGST Act as being a nullity and non-est in law on
account of not having any signatures on them and also contrary to Rule 142(1A)
of CGST Rules, 201 7 for not issuing Form GST DRC-01A.

WRIT PETITION NO: 11149 0F 2025

1A NO: 1 OF 2025

Petition under section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
suspend the bank attachment notice issued by the office of 1st Respondent for
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recoveryofthedispu.€)damountsforthetaxperiod20lT-lBinFo"mGSTDRC-
1 3 to the 4th and 5th Rr:spondent under section 79(1 Xc) o1' the GS T Act, pending

disposal of writ t)etiti:r as otherwise the Petitioner will be put to s-'vere loss and

hardship.

IA NO: 2 OF 202!i

Petition ur der lection 1 51 cPC praying that in the circumstances stated in

the affidavit filec in :;upport of the petition' the High Court may be pleased to

grant stay of all further proceedings pursuant to the impugned order dated

26.12.2023 and proc,:edings in Form GST DRC-07 in Ref.No.ZD:\61223O494441

dated 26.12.2023 passed by the 1st Respondent for the tax p,:riod 2017-18,

pending disposal of the writ Petition as otherwise the Petitioner will be put to

severe loss and l-rard:;hiP.

Counsel for the Petitioner: SRI M. SUPRABATH REDDY

Counsel for the Respondents No.1 & 2: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

Counsel forthe Respondent No.3: SRI GADI PRAVEEN KUMAR,
DEPUW SOLICITOR GENERAL OF INDIA

Counsel forthe Respondent No.4 & 5: -
WRIT PETITION NO: 11185 OF 2025

tr//s. Andhra PreLdesh State Financial corporation, Beo. try-4ytngrized signatory
iir-rirli,j-Ve Narrduri Resistered Office at No.5-9-194, APSFC, Chirag Ali Lane'

Abids,'Hyderabarl. Telangana, 500001.

Between:

AND

...PETITIONER

1. The Assisr:ant (llmmissioner (ST), Division - Abids, circle - Abrds, Hyderabad

-50000'1 .

2. State of l-elargana, Through Principal Secretary to Governrnent, Revenue
Departme rt (Commercial Tax), Hyderabad, Telangana.

...RESPONDENTS
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Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order, or direction more particularly one in the nature of a
Writ of Mandamus

(i) Declaring the unsigned impugned show cause notice dated 31lost2o24
vide Ref no. 2D360524O894344

demand order dated 27lOBt2O24

passed by the Respondent No.1

and the corresponding unsigned

vide Ref no. 7.D360824116417A

under Section 73 of the Central,
Goods and services Tax Act, 201r for the Financiar year 2019-2020,
demanding an amount of SGST Rs. 2,08,463/_, CGST Rs 2,08,463A
under the provisions of CGST/TGST Acl,2017 as being void, arbitrary,
illegal, without jurisdiction and without authority of raw apart from being
violative of Articles 1 a, i 9(1 xg) and 265 of the constitution of India,
and to consequenfly set aside any action taken pursuant thereto and
pass such further or other order(s) as this Honourabre court may deem
fit and proper in the circumstances of the case.

(ii) and violative of articres i a, 19(i )(g), 21 and 26s of the constitution of
lndia

lA NO: 1 OF 2025

Petition under Section i s1 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
stay of operation of impugned unsigned summary order in DRc-07 dt
2710812024 vide Ref no.2D360824116417A issued by, the Respondent No. 1 for
the tax period 2019-20 under CGST/TGST Acts, 2o1t pending disposat of the
above writ Petition, as otherwise, the petitioner will be put to severe loss and
hardship.

Counsel for the Petitioner: SRI G. R. S. AKHILESWAR

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX
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Ir/laniulaUppala,D/o.iriAnanthiahGupta,H.No.l-8-'15/33,PadnraNagarcolony'
iu;J,Hsx5i:"d;,r;,6;,i 

'Liy;;;;6ro - sob obs. Rep. by its proprietrix vanjula Uppara

WRIT PETITTON NO: 11194 0F 2025

Between:

aged 49 years

..PETITIONER

The Assisr:ant c;ommissioner (sT), saroor Nagar-2, Saroor Nagar Division,

Hyderabacl.

The State of Telangana' Rep. by its. Principal Secretary' Revenue (CT)

Departmertt, Te,langana Secretariat, Hyderabad'

,..RESPONDENTS

AND
1

Z

Petition urlder i\rticle 226 of the constitution of lndia praying that in the

circumstances staterl in the affidavit filed therewith, the High court may be

pleased to issue writ of tvlandamus or any other appropriate Vvrit or order or

direction declaring

(1) the action of the 1"t Respondent in passing the order, dat,:d 31 .O8.3024,

theSumrrarylftheorderinFormGsTDRc-07,dated31.('|8.2024levying

CGST/SGST,forthetaxperiod20lg-20undertheCGSl-/sGSTAcl2017'

without any signature of the officer concerned either physical or digital in

theorderdated31.o8.2024,theSummaryoftheOrder,dated31.o8.2024

andSummanrofShowCauseNoticeinGsTFornrDRC-01dated
12.06.2024, are not valid in the eye of law;

(2) the action of the 1.t Respondent in passing the orders , without even

issuingFrlrmGSTDRC-olAascontemplatedunderRulel42(1A)ofthe

66517$CIST llules 2017, is contrary to the provisions of lhe Acts;

(3) the action of t1e Pt Respondent in issuing Notices and passing the orders,

without generating DIN in the Notices and Orders, are not valid and

consequently set aside the Order, dated 31.08.2024, the Summary of the

Order in Form GST DRC-07, dated 3'l .O8.2O24 passed by the 1"t

Respondent as null and void.
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lA NO: 't OF 2025

Petition under Section 1s1 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be pleased to
suspend the operation of the order, dated 31.0g.2024, the Summary of the order
in Form GST DRC-07, dated 31 .o9.2024, summary of the Show cause Notice in
Form GST DRC-01 dated 12.06.2024, passed by the l"tRespondent, for the tax
period 2019-20 under the GGST/sGST Act 2011 , pending disposal of the above
writ Petition, as otherwise, the petitioner will be put to severe loss and hardship.

Counsel for the Petitioner: SRI SHAIK JEELANI BASHA

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

WRIT PETITION NO:11212 OF 202s

Between:

M/s. Kavitika-Harish, 5-34,.. peddareddypet,..pulkal,..Sangareddy, Sangareddy,
Telangana - 502 293 Rep.by it's proprietor, ivr. Kavititi'uirisE, ad'inJ,;i 5i v;;,
AND

1. The State Tax Officer, Sangareddy-ll, Nizamabad, Telangana.

2. The Assistant Commissioner (ST), Sangareddy-ll Circle,
Telangana.

3. The State of Telangana, Rep. by its principal Secietary,
Department, Telangaha Secretariati Hyderabad'.

...PETITIONER

Niazamabad,

Revenue (CT)

...RESPONDENTS

Petition under Article 226 ot the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue writ of Mandamus or any other appropriate writ or order or
direction declaring the action of the 1st and 2nd Respondents in completing the
single assessment by issuing two orders, dated 23.08.2024 and the summary of
the Order in Form GST DRC-07, dated 23.08.2024 by l"tRespondent and
Proceedings, dated 20.08.2024 issued by the 2nd Respondent, levying
SGST/CGST under section 73(10) of the CGST/sGST Acts, 2017, Ior the tax
period 2019-20, without even issuing Form GST DRC-01A as contemplated under
Rule 142(1A) of the Rules 2017, without signature of the officer concerned in the
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Notice and orders clated 23.08.2024 and summary of the orders dated

23.ol.2o24passl3dbythelStRespondent,andProceedingsclated20,oE.2024
passed by the 2nd llespondent and without DIN and not being heard by the

Petitioner, as arb,itrary, contrary to the provisions of the CGST/SGST Acts 2017'

andcontrarytotlreArliclel4,lg(2\(g),21and265ofConstituti<tnoflndiaand
consequently sel-asi(le the Order of the 1't Respondent dated 23.08 2 O24 and

proceedings datr:d 20.08.2024 of the 2nd Respondent for the single tax period

2O1g-20 as issued b y the multiple officers is not valid in the e'/e of law, as null

and void.

IA NO: 1 OF 2021i

Petition urrder S;ection 151 cPC praying that in the ,:ircurnstances stated in

the affidavit filecl in support of the petition, the High Court mray be pleased to

suspend the operaticrr of the order, dated 23.08.2024, Summary cf the order in

Form GST DRC-07, rlated 23.08.2024 and Proceedings, dated 2:0.1)8,2024 issued

by the multiple ,Jfficers i.e. 1't & 2nd Respondents, for the tax l)eriod 2019-20

under the 
"65175Gr3T 

Acts, 201 7, pending disposal of the above Writ Petition'

as otherwise, ther Petitioner will be put to severe loss and hardship'

Counsel for the Petitioner: SRI SHAIK JEELANI BASHA

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

WRIT PETITIO N NO: 11280 OF 2025

Between:

M/s. K K Enterprises, Address: H.No.2-19l1 , Opp .lndian Petrol Bunk, Keesara,

ivil,i"hri'ryr]rirjtiiri, r'"rangin, - 501301 , represeritbd bv its lvanagirrg Partner, Sri K

Kommula Babu.
...PETITIONER

AND
,1 . Assiitant commissioner (sT), Keesara-'1 circle Malkajgiri Division,

Hyderabad.

2. The State of Telanqana, represented by its Principal Secretary, Revenue
Departmelt (Commeicial Taxes), Telangana Secretariat, Hyderabad.

...RESPONDENTS
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Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction particurarry one in the nature of writ
of Mandamus setting aside the impugned show cause Notice and the
Assessment order passed by the first respondent in Form GST DRC - 07, in
Reference No.2D360424063630K, vide DIN No.GST/36AASFK4639Flzy/19,
daled 26.04.2024, in raising a demand of tax of Rs.20,96,486r (cGST amounting
to Rs.10,48,243l- + SGST amounting to Rs.10,48,243l-), and arso penarty of
Rs.2,09,648/- (CGST amounting to Rs.1 ,O4,824t_ + SGST amounting to
Rs.1,04,824i-) thus totaling to Rs.23,06,.t341-, for the tax period 2018_19, that
have been uploaded in the GST portar without either physicaily nor digitaily
signed which is contrary to the Rule 26 (3) of the GGST Rules 2017, as iilegar,
arbitrary, ab initio void, contrary to the provisions of GGST Act and Rules, 2017
and rGST Act and Rures, 2017, contrary to the raw raid down by the judiciar
pronouncement of this Hon'ble court and Hon'ble High courts of Delhi, Bombay
and Andhra Pradesh and without authority of law.

lA NO: 1 OF 2025

Petition under Section i 51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
pending disposal of the writ petition grant stay of all further proceedings arising
in pursuance of the impugned Assessment order passed by the first respondent
in Form GST DRC - 07, in Reference No.2D360424063630K, vide DIN
No. GST/36AAS FK4639 F1 zyi1 g, dated 26.04.2024, for the tax period 20 1 8-1 9.

Counsel for the Petitioner: SRt ELICHETW SAI SUMAN

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX



Between:

M/s.KKEnterprises;,Address:H.No.2.,19/,1'opp'lndianPetrol[]unk,Keesara,
ivild"i-,ui'rr/IZriiaigiri, f,;rang;-;;: solCoi, represeritbo bv its l\'4anasinll Partner' SriK
Kommula Babu.

...PETITIONER

10

WRIT PETITI ONNO: 11314 OF 2025

(ST), Keesara-1 Circle Malkajgiri Division,
AND

1. Assistant Cotnmissioner
Hyderabacl.

2. The State of 'Ielangana, represented by its Principal 9t'glolt?ry'- Revenue

Departmertt (C,l"nmercial Taxes), Telangana Secretarrat' 11)'o€ raDao '

...RESPONDENTS

Petition u.rder Article 226 of the constitution of lndia p:aying that in the

circumstances staterj in the affidavit filed therewith, the High court may be

pleased to issue a VYrit or order or direction particularly one in tht,r nature of writ

ofMandamussettingasidetheimpugnedShowCauseNoticeandthe
Assessment Orcler;rassed by the first respondent in Form GSl DRC - 07' in

Reference No.21D3608241 O}B22A, vide DIN No.G5T/:3644.5Fl<4639F12Y120,

daled27.08.2024, in raising a demand of tax of Rs.6O,24,9421- (c(lsT amounting

to Rs.30,12,471r- + {iGST amounting to Rs.30,'12,4711-)' for ther tax period 2019-

20, that have t,een lploaded in the GST portal without either physically nor

digitalty signed rvhicl.r is contrary to the Rule 26 (3) of the cG{iT Rules 2017 as

illegal, arbitrary, ab initio void, contrary to the provisions of CGST Act and Rules.

2017 and TGST Act and Rules, 2017, contrary to the law laid down by the judicial

pronouncement of tl- is Hon',ble court and Hon'ble High courts of Delhi, Bombay

and Andhra Prarlesh and without authority of law'

IANO:1 OF 2025

Petition under {iection 151 cPC praying that in the circunrslances stated in

the affidavit filel in support of the petition, the High court may be pleased to

pending disposerl of the writ Petition grant stay of all further proceedings arising

in pursuance of the impugned Assessment order passed by the lirst respondent

in Form GST DR(l - 07, in Reference No.2D3608241098i12A' vide DIN

No.GST/36AASl:K4639F1ZYl2O, dated 27.O8.2024, for the tax p'eriod 2019-20.
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Counsel for the Petitioner: SRI ELICHETry SAI SUMAN

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

WRIT PETITION NO:1 1315 0F 202s

Between:

M/s. Green citv Estates prot No302, sri Durga Towers, Road No.10, Banjara Hiils,Hyderabad. Rep. uy its partner Mr.xohdr"l, ffioo'""Hjj, 'rgEJ?i';;;;! "-'r''' ' "

...PETITIONER
AND

1 The Assistant Commissioner. (ST), Vengala Rao Nagar Circle_2, punjagutta
Division, Mayur Kushat Comptdx, AOiOs, "tfvOeraUiA.-"

The State of Telanoana Rep. by. its. principal Secretary, Revenue (CT)Department, Telanga-na Si-'cretbriat, HyderabaOi 
- --"

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue writ of Mandamus or any other appropriate writ or order or
direction declaring:

(1)the action of the 1't Respondent in passing the order, dated 21 .08.2024,
the Summary of the order in Form GST DRC-07, dated 2 r.08.20 24 and the
Attachment to order in Form DRc-07, dated Nir levying CGST/sGST, for
the tax period 2019-20 under the cGSTisGST Act 2017, without any
signature of the officer concerned either physical or digital in the order,
dated 2'l .08.2024, the Summary of the Order, dated 21 .08.2024 and
Summary of Show Cause Notice in Form GST DRC_01, dated 09.05.2024,
are not valid in the eye of law;

(2) the action of the 1't Respondent in passing the orders, without even
issuing Form GST DRc-01A as contemprated under Rure 142(14) of the
CGST/SGST Rules 2017, is contrary to the provisions of the Acts;

2
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(3) the action of tht> '1"t Respondent in issuing Notices and passing the Orders'

without ge nere ting DIN in the Notices and OrCers as per Circular

No.12814712}1(}-GST, dated 23,12.2019 and as per W.P.Nr: '320 of 2022'

dated 18.07.2 (\112 of the Hon'ble Supreme Cou(' are rot valid and

consequently set aside the Order, dated 21 'OB'2024' the Sr'rmmary of the

order in Form l3ST DRC-07, dated 21.08.2024 and Attachment to order in

Form DRC_07, dated Nil passed by the 1't Respondent as nurl and void-

IA NO: 1 OF 2025

Petition under llection 151 CPC praying that in the r;ircumsta.nces stated in

the affidavit filed in r;upport of the petition, the High Court may be pleased to

suspend the operatiorr of the Order, dated 21 08'2024' the Summary of the Order

inFormGSTDFIC-0/,dated2l.0B.2024andtheAttachmentl.ocrderinForm

DRC-07, dated Ml passed by the 1't Respondent' for the tax pteriod 2O19-2O

under the CGSTISGSjT Act 2017, pending disposal of the abovel \//rit Petition' aS

otherwise, the Pertitiorrer will be put to severe loss and hardship

Counsel for the Petitioner: SRI SHAIK JEELANI BASHA

Counsel for the Respondents: SRI SWAROOP OORILLA'
SPECIAL GOVERNMENT PLEADER FOR S]'ATE TAX

WRIT PETITION NO: 1 13330F 2025

M/s. Trioptus lT liervices Private Limited, Wg(le-lla Western Aqua' l:ith Floor'. Hitech

6;tv k;;Up"r, llyde raoad,'iur*grnr'- 500081 Represented bv its Authorized

di.'"jtJ* nll"h :6va prasiO Oera'iift, S/o. Late D Robert Williarrs. Aged about 43

Yeiars, Occ. Busittess Fl/o. Hyderabad

Between:

AND
1

...PETITIONER

The Assistant commissioner of State Tax, Madhapur - 8 Circle, lVladhapur

Division, Telangana.

2. Commissioner r:f Commercial Taxes, State of Telangana, C T Complex'
Nampally, Hyd :rabad- 500001

3. state of 1-elarrgana, Through Principal sejretary to Govenrment Revenue
Department (Commercial Tax), Hyderabad, Telangana'

...RESPONOENTS
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Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction, more particurarly in the nature of a writ
of mandamus decraring show cause Notice dated 31-os-2024 bearing Reference
No. 2D3606240128486 arong with its attachment and its consequent order dated
22-08-2024 bearing Reference No. 2D360824086654v along with its attachment
passed by the Respondent No. 1 as being void, illegal, arbitrary without
jurisdiction and non est in the eye of raw and consequenfly set aside the same.

lA NO: 1 OF 2025

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to stay
all further action including collection of tax pursuant to the order dated 22-0g-
2o24 bearing Reference No. 2D360824086654v along with its attachment passed
by the Respondent No. 1.

Counsel for the Petitioner: SRI M. NAGA DEEPAK

Counsel for the Respondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

WRIT PETITION NO: 1 1338 0F 2025

Between:

ltls.tJslg Magwire_s lndia priyate Limited, Rep. by its_Director srinivas Kommineni,
ASed 61 years, Ptot No.{sQ, Industriai part<, tsttC, ih;.":iti, i;'h;;#;;.,
Patanacheru, Sangareddy, Telangana.

...PETITIONER
AND

1 IP^991_"_."lL"lqns."l".,. Bep.. by !!re. 
principat Secretary, Revenue (CT)

uepanment, Secretariat, Hyderabad, Telangana.

The Assistant commissioner (srxFAc), Medak circre, Nizamabad Division,
Telangana.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ, or order or Direction particularly one in the nature of writ

2
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ofMandamusder;laringtheactionofthe2ndrespondentinpassingtheimpugned

Attachmentandthesummaryoftheorderdated2glos|2024inDRC.07vide
GSTlNNo.36AA,ACUggTgK|ZGtortheyear2olg.2oundertheCGSTandSGST

Acl,2OlTalonglvithlheattachmentandthesummaryoftheShou'CauseNotice

inFormDRC-01datt:d31/05i2022withoutsignaturesthereoneitherdigitallyor

electronicallyaspres;c;ribedundertheprovisionsoftheCGSIli.ctandRules,
2017 as being void, illegal, without jurisdiction' without authority of law apart from

violative of Articles 14 and 19 of the constitution of lndia and consequently set

aside the same

IA NO:1OF 2021

Petition urder Section 151 cPC praying that in the circumsti:rnces stated in

theaffidavitfilecinsrJpportofthepetition,theHighCourtmiaybepleasedto
grant stay of all f.rrthe:r proceedings pursuant to the impugned Atta(lihment and the

Summaryofthecrderdated2gto1t2o24in.DRC-07vidt;GST|NNo.
36AAACU9979K1ZGfortheyear2Olg-2OundertheCGSTands'SsTAct,2017

alongWiththeatachmentandtheSummaryoftheShowCaus,eNoticeinForm
DRC-o.1 dated 31/0512022 which are unsigned as prescribed unde'the provisions

of the CGST Act and Rules, 2017.

Counsel for the Petitioner: SRI RAYAPROULU S PRABHAKAR

Counsel for the Res;:ondents: SRI SWAROOP OORILLA,
SPECIAL GOVERNMENT PLEADER FOR STATE TAX

WRIT PETITION NO:11352 OF 2025

Befureen:

Sri Duroa Enterr rises, Represented by its Partner Mr' Nagabandi tirinivas' 19-2-4'

Ashok Nagar, B6llampally '504251 Dist. Mancherial

...PETITIONER

AND
1. The Assistant C;ommissioner (State Tax), Mancherial Circle, H'No 19-27, fl

Fioor, Vyshnavi Complex, Near Flyover Bridge, Mancherial - 5)4208

The Commiss oner of State Tax, State of Telagnana rlommercial taxes
complex, l'/ J Fbad, Opposite Gandhi Bhavan, Nampally, Hydr,rrabad.

The Statr ol Telagnana, Represented by its- Principal Secretary to
Government, Fievenue CTD, Secretariat, Hyderabad
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...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ of Mandamus or any other appropriate writ, order or
direction, declaring the Show cause Notice dated 01-06-2 022 vide reference no.
2D36o62200o582s, ail consequentiar orders passed in pursuance of the said
SCN, including Form GST DRC-07 order passed dated 27to4t2024 vide reference
no.2D36042406s3495 by The Assistant commissioner (ST), Under section 73 of
the TGST and CGST Act, 2017. The summary of under decrared tax is as foilows.
Total Tax Rs. 1,83,284l- (SGST Rs.91,642_00/_ and CGST Rs.91,642-00/_),
Penalty Total Rs.20,000/- (scsr Rs.'r0,000-001 and CGST Rs.10,000-00/-) and
beside leavy of interest under section 50 of the GGST Act, 2017 as prescribed
under section 73(9) of CGST Act, 2017ITGST Act,2o1t, for the financiat year
2o1B-2o19 without even issuing Form GST DRCOIA as contemprated under Rure
1421A ol the Rures 20i7 without signature of the officer concerned in the ail
consequential orders passed in pursuance of the said SCN, including Form GST
DRc-07 by the 1st Respondent and without DrN and without even granting
sufficient opportunity of being heard to the petitioner as arbitrary contrary to the
provisions of the GGST/sGST Acts 2017 and contrary to the Articre 14, 19 29,21
and 265 of constitution of lndia and consequenfly set aside the scN dated 0.1-06-
2022 and all consequentiar orders passed in pursuance of the said scN,
including Form GST DRC-07 as illegal null and void.

lA NO: 1 OF 2o25

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to stay
all further proceedings including any recovery, pursuant to the Show cause Notice
dated 0'1-06-2022 vide reference no.2D360622o005g2s, all consequentiar orders
passed in pursuahce of the said SCN, including Form GST DRC-oz order passed
dated 27-04-2024 vide reference no.2D360424o6s349s by The Assistant
commissioner (ST), Under section 73 of the TGST and CGST Act, 2o17. The
summary of under declared tax is as follows. Total Tax Rs. 1,83,284l_ (SGST
Rs.91,642-00/- and CGST Rs.91,642-00/-), penatty Totat Rs.20,000/_ (SGST
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Rs.10,000-00/- ard ()GST Rs.10,000-00/-) and beside leavy of 'nterest under

section 50 of the SGST Act, 2017 as prescribed under section 73(9) of GGST Act'

2017ITGST Acl,2O17. for the financi al year 2018-2019 pending disposal of writ

petition.

Counsel for the t)etitioner: SRI UPADHYAY RAGHAVENDER

Counsel for the ftespondents: SRI SWAROOP OORILLA'
SI'ECIAL GOVERNMENT PLEADER FOR STATE TAX

The Court made the following: COMMON ORDER



THE HON'BLE THE ACTTNG CHIEF JUSTICE SUJOY PAUL
AND

THE HON'BLE SMT. JUSTICE RENUKA YARA

WRIT PETITION Nos.2900 9 of 2024 71149 r 1185ttL94 17212,7L 280, 113 14, 1131s 11333. 11338 and
LL352 of 2025

COMMON ORDER: (per the Hon,ble the Acting Chief Justice Sujog pauL)

Learned counsel Sri B.Krishna Reddy, Sri M.Suprabath

Reddy, Sri G.R.S.Akhileswar, Sri Shaik Jeelani Basha,

Sri Elichetty Sai Suman, Sri M.Naga Deepak, Sri Rayaproulu

S. Prabhakar and Sri t_tpadhyay Raghavender for the petitioners;

and Sri Swaroop Oorilla, learned Special Government pleader

appears for State Tax.

2. Regard being had to the sim itude of the questions invorved,

on the joint request of learned counsel for the parties, the matters

were analogously heard ald decided by this common order.

3. Lcarned counsel for the petitioners and learned Special

Government pleader for State Tax submitted that since the

impugned notice(s) and order(s) are unsigned, the same may be set

aside in view of the common order passed in W.p.No.21101 of

-2024 & batch, dated 28.O2.2025.

(
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4. Accor,fingl'r', the impugned notice(s) arrd order(r;) in these

Writ Petitions are set aside. The consequerrtial bank

attacl-rmen t (s). I any, shall also stand revoked. Liberty is reserved

to the resprndcrtts to issue fresh show cause rotice(s) /order(s) in

accordance rvit r law and, for undertaking this c'xercise afresh, the

limitation r,,il1 r.t>t be a hurdle for the responden:s'

5. The \Vrit Petitions are disposed of without c>:pr essing any

opinion on Lhc n'rcrits of the case. No order as to costs

Misce llaneous petitions pendir-rg, if any, shall stand closed

SD/.MOHD. ISMAIL
DEPUTY RE TRAR

To,

//TRUE COPY//
SECTTON

1. The Unicrn of ndia, Through Secretary, Ministry of Finan:e. Department of
Revenue, North Block, New Delhi-1 1000'1 .

2. The Prinr;ipal Secretary to the Government, Revenue, (CT) Derpartment, State
of Telangana, Telangana Secretariat, Hyderabad, Telangana.

3. The Ass;istarrt Commissioner (ST), Gandhinagar Circle, Secunderabad
Division, I\,4a'rur Kushal Complex, beside Chermas, A.bit;s, Hyderabad,
Telangara.

4. The S-ecretary, GST Council, Goods and Service Tax Council Secretariat, 5th
Floor, Tower-ll, Jeevan Bharti Building, Janpath Road, Connat.ght Place, New
Delhi-1 l tr 001.

5. The Chairmar, Ministry of Finance, Department of Revenuer, (.)entral Board of
lndirect laxes and Customs, North Block, Central Secretariat, New Delhi-1 10
001 .

6. The Joint Commissioner (ST), Secunderabad Divisiorr, l\rlayur Kushal
Complex. bes de Chermas, Abids, Hyderabad.

7. The State: Tax Officer, Warangal Urban-|, Warangal, 1'elangran;,r.
8. The Chief Sec;retary and Special Chief Secretary to G;overnm€)nt (FAC), State

Tax Depurrtment, State of Telangana, Secretariat, HyderabaC.
9. The Secretary', Ministry of Fina-nce, Government oi lndia, lJnion of lndia, 3d

Floor, Je<:van Deep Building, Sansad Marg, New Delhi-1 10 rCO'l

10. The Assi:;tant Commissioner (ST), Division - Abids, Circle - Ab ids, Hyderabad
-500001.

'11.The Assistant ,lommissioner (ST), Saroor Nagar-2, Saroor \agar Division,
Hyderaba d

,
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'12. The Assistant commissioner (sr), Keesara-i circre Markajgiri Division,Hyderabad
13' The Assistanl commissioner (sr), Vengara Rao Nagar circre-2, punjagutta
_ . Division, Mayur Kushal Compltix, Abids.'Htde;ab;;
14. l ne Assistant commissioner of state Tal, Madhapur - g circre, rr,4adhapurDivision, Telanoana.
15. The Commissio'ner of Commercial Taxes. State of Telangana, C.T. Complex,Nampally, Hyderabad- 500001
16'The Assistant commissioner (sr)(FAC), Medak circre, Nizamabad Division,Telangana
17.The Assistant commissioner (state Tax), Mancheriar circre, H.No. 1g-2r. fl
. ^ Floor,_Vyshnavi Complex, Near Flyovei Eli.iOge, Min"nerial _ SO42}B18. The commissioner of State _rai, siate 

-di'iliignun, 
commerciar taxes

. ^ gomple], M J Road, Opposite Cancihi ehivan, Nim[arry, XyaeriOij.- '*"""
19.9n" CC to SRt B. KRTSHNA Reoov, eauocaie ioiuci '
20.o-ne cc to sRr GADI PRAVEET x0rraAn-,-oEpi]y soiicitor Generar of rndialoPUCl
21.T-wo CCs to SRI SWAROOP OORILLA, Special Government pleader for
^ ^ State Tax, High Court for.the State of Tetang;i ,t HyOuEOra. ibun"-"' '"'22.one cc to sRr DorurNrc F^ERNANDES,"SL'i'#b:c. ror ceitrar'6oaro or
- _ lndirect Taxes and Customs [OpUC]23.One CC to SRt tU. SUPRABATH REDDY, Advocate tOpUCl
?!.9n" CC to SRt G. R. S. AKH|LESWAR,Iid6;t;'f"opucl ,

25. one CC to SRt SHATK JEELANT ensHA, Aovoiitdiopubf
26. One CC to SRt ELtCHETLy_SAt.g_Ut-\44r\j, novoiateiOpUit
?1.9n CC to SR|V|. NAGA DEEPAK, nOvo'caie iOFUii28.One CC to SRt RAYAPR.O.ULU S PRABHAKAh, nivocate tOpUCI29.One CC to SRt UpADHyAy RAGHAVENDiR, AOvo"ate tOpUCl 

,

30. Two CD Copies
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HIGH COURT

DATED:231041202+
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COMMON ORDER

lA/RlT PETITION Nos.29009 of 2024;
11149,11 185, 11194, 11212, 11280, 11314, 11315,

11333, 11338 and 11352of2025

DISPOSING OF THE WRIT PETITIONS
WITHOUT COSTS
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